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DELHI ADMINISTRATION:DELHI, 

(POOD AND SUPPLY D3PARTMEVT ) 
- • S f t f m- -3€TS^UH E*t^. i*rtr*M* • „r* - H* *,li> • ' \ a 

ORDER 
icrjJL-< -?«U9V 

D a t e d : 1 2 . 0 1 . 1 9 8 1 

No: G . 2 3 ( 2 ) / 7 8 - 8 l - P & s ( P & c ) . — W h e r e a s t h e A d m i n i s t r a t o r i s o f t h e 
dp f o r m a i n t a i n i n g 

the 
3^ to opinion that it is necessary and exedient 

supplies and for securing equitable distribution of so of 
Delhi* essential commodit in-t he union Territory o:i 

No*v therefore,. in exercise of the powers conferred by 
subsection (2) (d) of se'ction 3 of the Essential commodities-Act, 1955 
(10 of 19 55) read with the Government 

c t k l t u r e 
of I n d i a a M i n i s t r y 

JZ 

•J 

.Department of pood ) ' o r d e r GSR 800 d t . 
t h e 9 t h J u n e , 1 9 7 8 and M i n i s t r y of i n d u s t r and c i v i l s u p p l i e s 
( D e p t t . of C i v i l s u p p l i e s aiad c o o p e r a t i o n ) O r d e r , s . 0 681 (s ) d a t e d 

fche 3 0 t h N o v e r m b e r , 1 9 7 4 , t h e A d m i n i s t r a t i o n h e r e b y makers t h e 
f o l l o w i n g o r d e r namely ?~ 

(2) 

F^^rJL -]^£eA^ ̂  n a r Z 
(.1) S h o r t t i t l e and = gs i^er i jcement : 

(1) 

(2) 
(3) 

T 
his Ordermay be called the Delhi Specified Articles 
(Regulation of Dfeitribution)order,1981* 
It extends to the whole of the union Territory of 
It shall come into force at once* 

Delhi 

Definitions: 
*li3*---C^L. 

In this Drde'r unless-the context otherwise r-squires: 

(1) the Administrator of the union 

C2) 

"Administrator" means 
Territory of Delhi. 

"Authorised wholesaler" means a wholesale dealer authored 
under the provisions of clause 3 in respect of ahy 
specified articles* 

r 

jffilANATTQN;4 On the commencement of this order every 
au€K6rrse3Twholesale distributor who was appointed or authorised 
or deemed to have been appointed or authorised under the Delhi 
speicified Pood Articles(Regulation of Dsitribution)Order,1968 
and whose appointment or authorisation was in force immedfiately 

before ;such commencement, shall be deemed to be an authorised 
wholesaler for the purpose of this orde 
such appointment or Authorisation is or is deemed to be # 

reseineded 

and u n l e s s 

u n d e r t h i s Ordier* 

(3) 

(4) 

" means a consumer card or an authorisation 
for issued or deemed to have been made or issued under this 
order for purchase, sale of distribution of al>y specified 
Articles. 
nCLr4fceff Mans a circle referred to in clause 17. 

cdnt • fe * * 9 
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(5) *"Commissioner" means t h e commissioner of pood s u p p l i e s ar>* 
Consumer A f f a i r s , Delhi* 

• - * 

* Amended v i d e - o d d e r NO: P. 3 (l$)85-F&s/P&C da ted 04,04,1986 

(6) "Consumer card11 means a house-holdld consumer card, establishment 
, or other document issued or made under or in pursuance 

of the provisions of this Order for obtaining supplies of 
any specified article: 

SXPIANATIONs 

Any food card issued or made under or 
provisions of the Delhi specified 

of the xn pursuance 
pood Articles(Regulation of 

, 1968, immediately before the commencement of 
Order shall be deemed to be a "Consumer card" issued or made 

under this Order» ' 

Distribution) Order 
this 

(7 ) "Deputy commissioner" means t h e Deputy commissioner pood and 
s u o p l i e s , De lh i and the A s s i s t a n t Oommissioner pood and 
•Supplies, Delh i and i n c l u d e s any o t h e r o f f i c e r a u t h o r i s e d by 
t he A d m i n i s t r a t o r to e x e r c i s e a l l o r any of t h e powers of t h e 

/ 

Deputy commissioner under t h i s Order; 

(8) 

(9) 

"Establishment" means an institution and also includes any 
other establishment that may be treated as such for purposes 
of this order by an order issued by the commissioner; 

"Pair price shoo holder" means a retail dealer authorised 
under the provisions of clause 3 in respect of" any specified 

s; h h ' 

"SXP!AM\TION: 

Order. 1968 or whose 

On the commencement of this order every fair price shop 
holder who was appointed or authorised or deemed to have -keen 
appointed or authorised as such under the Delhi spec" "" 
Articles(Regulation of Distribution) 
authorisation was in force immediately before such commendement s 
be deemed to be a fair price shop holdeir for the purposes of this 
Order unless such appointment or authorisation is- or. is, deemed to 
be rescinded under this 

(10>0> "Food and .supplies-Officer" means the pood and supplies 
Officer appointed as such by the Administrator and includes the 
commi ssioner• the 

IV 

and 
Deputy commissioner, the 

any other officer specially authorised 
all or any of the powers of 

under this order;. 

Civil supplies Officer 
i. sy t h e Gomrnis 

the pood Suppl ies Of f i ce r 

(11) 

(12) 

"Forms" means a pormapended to this Order. 
It 

"Household" means a family unit living together in one K 
building or portion of the building held in possession any 
member of the family as common residence and maintaining a 
common kitchen and includes persons feo living together whether or 
no dependent on the holder of the consumer card or the person 
in whose name •the application for the issue of consumer card 
is made, • . 
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(14) 

!-'«- ft « I • • * » » * . 

(13). - II Institution** means a hospital, sanatorium, a convalescent 
home, an asylum, a school or a college and includes all 
other institutions of a like nature* 

"Specified article" means an essential commodity;-which the 
Administrator may by notification in the official'gazette 
declare to be a "specified article", 

(IS) "Financial commissioner" means the Financial commissioner 
appointed for the union.Territory of Delhi* 

* Added vide order MO: . F+3 (10)#I-F&S(P&c) dated 14.01.82 

3. Issue of authorisation to wholesalers and fair price shop 
holders:-

• - * * : * • j 

i 1 

(l) With a viex* to controlling the distribution of any specified 
, the Administrator of any officer authorised by him in 

writing in this behalf, may by order, authorised any person or 
body of persons to be an authorised wholesaler mr a fair price shop 
holder.in respect of such specified articles for^ purposes of this 
Order, and there upon such wholesaler or fair price shop holder as 
the case may be, shall obtain and supply specified articles in 
accordance with the provisions of this order or any directions issued 
thereunder; 

Provided that the authorisation issued to the authorised 
wholesaler and fair price shop holder under-the.provisions of the 
Delhi specified Food Articles (Regulation of Distribution) Order, 
1968 and in force immediately before the commencement this Order 
shall be deemed to-be an authorisation issued under this clause, 

The,Administrator of the Union territory of Delhi has 
authorised the following officers for the purpose of this clauses 

Inserted vide 
Order NO.F.3(12) 
84~F&S(P&C) dated 
24.1.85. 

(1) 

(2) 

(3) 

Commissioner, Food and supplies and consumer 
Affairs. 
Deputy commissioner, pood supplies and consumer 

Asstt. commissioner. Food and supplies and 
consumer Affairs. 
j F 

EXPLANATION:- On the commencement of this Order, in the case of a 
__ # ' h 

dealer who is deemed to be an authorised wholesaler or fair price 
shop holder under explanation to sub-clause (2) and explanation to 
sub-clause (9) of clause, 2 respectively, any sum vrhlch stands deposited 
by him as security immediately before such commencement shall be 
deemed to have been deposited as security under this sub-clause. 

* • * 

V* 

(3) In every authorisation issued under sub-clause (1) the 
. articles shall.be mentioned and the limits of the 'circle of 

and in case (Sf industrial or other establishment the class 
or classes of persons to whom such supplies shall be made. 

(4) 
Form 

Every 
¥ 

P^^H I • 

correctly the informat 
shall be made in 

Ion asked for therein alongwith 
such other information or document a? may be required and shall be 
accompanied by postal ord,er o£ the value specified below as application 
fee which shall not be refundable. 

(1) For fair price shop or 
-F;=» i r- r-i>-»*t i_ i J 

http://shall.be
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(5) *B 
V 

HTvery authorisation issued under this clause whall be in Fc3rni-B 
in the case of an authorised wholesaler and in. Form—C in' ca-se .of 
a fair price shop holder. 

r* 

(6) Every application for the issue <6 an authorisation shall be 
considered having due regard to:-

(1) the need for authorised wholesalers or fair .price shops in 
the area or locality in "which the business premises of the 
applivant are situated; 

(2) 

en 

(4) 

(5) 

the suitability of the pemises for proper storage and sale 
of specified articles; 

past suitability of the applicant in view of his 
of dealings in essential commodities and other business, 
any, being carried on by him or his near relations in 

the 

record 
ff 

the 
same premises or mn 
in the Union Territory 

same area or locality or elsewhere 
of Delhi, 

the financial position and capacity of the applicant in 
performing the. functions 

shop holder as 
considered 

price 
any other factor 
atithorisatim under this 

of an 
the 

authorised wholesaler or a 
be* may 

relevant to the grant of an 
o 

4, Suspension/cancellation of authorisation * 

a) 

(2) 

The Administrator or the Deputy commissioner may at any 
time, whether at the request of. the person to whom an 
authorisation has been issued or on his contravention or 
attempt to contravene any of the provisions of the said 
order ofrdirections issued thereunder from time to time in 

F 

this behalf or any term or condition of the authorisation 
or any directions issued there under after making such 
enquiry as may he deemed necessary wi.thatot prejudice to 
any other action that may be taken against him to amend, 
suspend or rescind the authorisation issued under this 
Order. 

•+ 

without prejudice to any action that may be taken under 
sub-clause (1) in respect of any contravention of any of the 
provisions made by or under this Order, the Deputy 
commissioner may forfeit the whole or part of the security 
posited under sub-clause (2) thereupon the authorised 

sho-n holder whose sacurity wholesaler or the fair price ^ , ^ ^ 
has been forfeited shall forthwith deposit an amount 
equivalent to hhe one forfeited " "", ~ '" ''* --'-*' 
an amount equivalent to 

s hall forthwith depd 
_ __ nt to the forfeited so as to make up the 

deficiency in the amount of prescribed amount of security. 
h 

, m 

S\XO 

Provided that before passing any order under sub-clause(1) 
clause (2), the Deputy commissioner shall give a reasonable 

or 

opportunity of being heard to the party concerned* 
Provided further that if the authorisation is under consideration 

for action and-it is necessary to suspend it pending enquiry the 
provisions contained in the forgoing proviso shall not apply subject to 
the condition that the period of such suspension shall not 
three months. • . • 

p r m ; *i r̂ eâ  •G*"* 
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CD Notwithstand inq 
anything contain 

at 
months 

iiTiat..ion of authorisation:-
' 'in" this"' clause the Deputy commissioner. 

any time terminate the authorisation by giving two 
notice in writing to the purson(s) to whom an 

on has been issued under this order 'and'" then 
orisation shall cease to be effective upon expiry 

the pnriod of such notice* 

vide 
oraer A70, 
T,3(10)/ 

'(P&C) Dt. 
"_. 1C • 35 

(2) It shall al s 
authorisation 

o 
issued 

be 
l 

open 
.nder 

to the person holding an 
this order to relinquish his' 

authorisation by civincr three month 
then, th; the "Depute 

shall 

notice in writing to 
authorisation 

se 
cornmrssloner and 
toh':2 effective upon receipt of intimation 

officer' of the termination of 
by 
his him.from the authorised 

authorisation, 
Provided that 'he liability of the person holding t 
Authorisation shall not cease until the stocks of specified 

"ho 

articles and records of consumer cards, etc* have 
taken over from him-

been 

(3) Not withstanding anything contained 
if he may , 

to do so 

in this Order> 
is satisfied that it 

cancel an authorisation 
is 

sue-moto 
fa) if 

m 
the 

the Deputy commissioner, 
necessary and expedient 

the circumstances specified below:-
number of fair price shops in a particular area 

or locality is more,;than the number of fair price shops 
required to ensure proper distribution of specified articles 
in that area or locality or 
fb) If the person holding an authorisation is found to be 
functioning in. unbusiness like manner or indulging in 
activities pre -judicial to the maintenance of supplies and prejudicial 
services ressential to the emmmunity or 
(c) if the person authorised to be a fair price shop 
holder is found to be running a chakki An which specified 
articles are consumed or processed or dealing in articles 
of the open market which are specified articles under this 
order An the same premises or elsewhere, or 

to have if the person holding an authorisation is found (ay 
given false information knowing that the same was false in 
the application or any documents tendered for djxant of 
authorisation under this order* 

6 

fv 

> -

4 

Appeal (1) Any person aggrieved by the order of the 
pu^fy commissioner made under sub-clause (1) or sub-clause 
2) of clause 4 may prefer an appeal in writing before the 
Commissioner within a, period of thirty days from the date of 
receipt of the order by such person; 

Provided that the ,i commissioner may enthrtain the appeal after 
if he is satisfied that the said period of thirty -"ays, 

•the appellant was prevented by sufficient cause from filing 
i:he appeal in time; 

grpvided further that ^he person aggrieved by. the order 

of the Deputy commissioner made under sub-clau 
clause 4 shall deposit the forfeited amount of security 
before.filing the appeal. 
(2) Every appeal filed undei 
form of a 

(2) o£ 

shall be in the sub-clause (l) 
^ memorandum signed by the appellant and shall be 

accompanied by an attested copy of the order appenled aaainst. 
it snail be DrG^ni-^ -?>-> >̂ A — • -
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(2) of, clause 4 if he fails to deposit the amount equivalent to^the-
£orforbed amount of security before filling the appeals• ' -

/* 

(4) rne commissioner 
hearing of which notice shall be sent to the appellant 

Commissioner* 

he shall fix a date for 

Deputy 

# * 

may s t a y the o p e r a t i o n of 
Provided t h a t no s t ay 

•passed -UlftSer :;$i3&-clau: 
(5) The commission* 

Pending d i s p o s a l of t h e appea l , 
a s 

t h e 
a l s o t o t h e 
commission 

ord from 
order shall be granted in case of an order 

(2) of clause 4, 

of being 
appealed from or pass 

The commission 

heard as aforesaid, confirm, vary 
such orther order as he 

he parties an oppurtunity 
or set aside the order 

deem 
(6) 
Food and suppli 

may uû iu i.̂ u« 
ioner may, upon application either on behalf 
Department or the aggrieved person or' of his own 

-of the 

motion revise any order passed by the Deputy oommi 
own order that of his predecessor* 

Provided that the provisions.relating to appeals contained in 
sub-clauses (1), (2), (3) and (4) shall mutatismutandis apply to the 
applications for revision or reviewv 

Provided further which is likely to effect any 
person adversely shall be passed unless such- a person has been given 
an opportunity of being heard. -
(7) Any person aggrieved by the order of the commissioner passed 
hira suorrnoto revising the order of the Deputy commissioner under 

may prefer an appeal in writing before the Financial 
commissioner, Delhi. Administration, Delhi. The procedure laid down 

ssioner under sub-

sub-clause (5) 

to suhmi in 
clause 
the Financial oommi 

appeal before the commi 
(1> to (5) shall matatis-mutandis apply to' the appeals before 

under this sub-

ende 
•vide 
Ore 

clause. 
8) Notwithst 
ratAr* may call 

before the 

Delhi Admin 

nything contained in this order, the Adminis 
for and exemine 

Financial oommissione commissioner or any Officer 
tisfvina himself as to the 

85~L_ 
(P&C) 
nt*2. 

ibordinate to hiia. for the purpose of 
/correctness, legality or propriety of any finding or order recorded 
'~r passed by the fianocial Qsmmissioner and commissioner or any 

feer "subordinate to him, order 
&he thinks fit, 

7. cancellation of Authorisation upon conviction 

Notwithstanding any-thing contained in this clause where an 
authorised wholesaler or a fair price shop holder has been convicted 
by a court of law in respect of contravention of any of the provsions . 
of this order or any other order made under section 3 of the Essentail 
commodities Act(10 of 1955) the.Deputy oommiss&ner may be order, in 
writing cancel his authorisation forthwith* 

Provided that where such conviction is. set aside in appeal or 
revision the Deputy Commissioner may on application by the person whose 
authorisation has been cancelled re-̂ issue the authorisation to su«h 
person* 

PART 

SUppl 8 . 
o r o f f e r o f a t t e m p 

DISTRIBUTION AND SUPPLY OF SPECIFIED ARTICLES. 
= h i • 

wholesaler :- NO authorised wholesaler shall supply 
supply or cause to.be supplied any specified 

articles to any person other than a person who is a fair priee 
holder or against a permit 10 ex#e at 

* * ' 
prl 

L*H 

as may from time to time to be specified by the cent 

shop 
suA 
Govt 

Admini 
accordance with the provisions of this order* 

and except under and in 

Provided that contained shall not apply to 

http://to.be
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ô 
\ 

\ 

vh'older 
suppi p a i r P r i c e .shop Holders? 

agree to 
Wo fair price shop 

supply or agree to supply or 
cause to sell or supply specified articles to any person except 

cards registered with him or against special 
issued by the Food and supplies Officer and 

against the consumer 
consumer cards 
such prices as 
Administrator 

except at 
the may be specified by the central Government or by 

in his behalf and except under and in accordance with 
the provisions made by or under this Order. 

JBART-Ill-Authorised Documents 

10. 
regulating 
may assue 
class 

Powers to issue authorised documents: (1) With a view t o 
or. any s p e c i f I e 3 " " a r t i c l e e t h e A d m i n i s t r a t o r 

o r cause t o be i s s u e d au r-.horiseddocuments t o any-;; pe r son o r 
of p e r s o n s o r t o t h e p u b l i c g e n e r a l l y / \ 

Provided that no such document shall be delivered to any 
person unless such person or any adult member of his family, whom the 
document is tendered on his behalf signs or affixes his mark or thumb 
impression in token of receipt of such document as required by the 
officer delivering such documents. 
(2) A consumer card shall have as many coupens as may be specified 
by the Commission from time to time by issuing directions in this 
behalf* 

The:Administrator may at any time whether, at the request of the 
parson to whom any authorised documents has been Issued or suo-moto 
making such enquiry as may be deemed necessary add to, amend, vary 
suspend or rescind the authorised document* *rhere any yuch document 
o suspended or rescinded. ^ny^persQn.in possession of It 

eclare trie same to tne Admini 

(3) 
afte 

B ortnwit 
v/̂ t—«w.*.~.. w- -- shall 
rator or an officer 

is 

authorised by him in this behalf. 
(4) nottoithstanding anything contained in sub-clause (3) 
the Administrator may at any time, when he considers necessary so to 
do for reasons to be.recorded in writing by a general or special order 
amend, vary, suspend or, resaind any authorised document or any class of 
authorised documents. T/jhere any authorised document As so suspended 
or rescinded, any person in possession thereof shall forthwith 
deliver the some to t e Administrator or an officer authorised by him, 
in this behalf. 

* 4 * P 

Inserted 
vide 

The Administrator of U.T of Delhi has directed that the 

* TO. 

powers conferred on him under sub-clause (l), (3) & (4) of this shall also 
be exerciseable by each of the officers specified belowj-

P. 3(12) 
84-F&S 
(P&C) 
5a t e d 
2 4 . 1 . 8 5 , 

1. 
2 , 
3. 

4 . 

commissioner , Food s u p p l i e s & consumer Af fa i r ' s , De lh i . 
Dy. commissioner , Food and s u p p l i e s and consumer A f f a i r s . 
A s s i s t a n t commissioner , Food s u p n l i e s and consumer 
A f f a i r s . 

+ 

P.S.O. 

11' Procedure for obtainin 
permanent """Hy resI3Tng 
Delhi and who desired to have a 

ng 
house 

apply to the .Food and. supplies Officer of the circl 
which he resides 
f-.rue and correct 

or intends to reside, as the cas 
information 

- Any person 
Union Territory of 

hold consumers card issued shall 
concerned in 
be furnishing 

In such form as the 
prescribe. The pood and suppl may he1?***"* 

e may 
Commission r may 

hold sumer m^Vr* 



t . 4 ' 

r "i 

* * > « r F ' 

Provided that before a house-hold consumers card is issued 
coupons denoting the period or periods which has or have elapsed on 
the date of its issued shall be concalled* 

.̂  

Provided farther that the pood cards issued under the 
Delhi specified Food Articles(Regulation & Distribution) order, 1968 
and in force immediately before 
shall be deemed to be -; 

the omrn Order 
onsumsr cards for the purpose -of this order• 

(2) A homeless person who 
p 1 ace of dwe 11 ing shall be . i •• • 'jued 

has not fixed or identifiable 
house-hold consumers card which 

shall be stamped with the wo r d •"Homeless" 

Amended 
vide 
order 
NO, 
P. 3 
(38) 
81-
F&S 
(D) 
t 

Provided that notwithstanding anything contained in sub
clause (1) the pood and-supplies Officer "whaljL issue house hold food 
cards to homeless persons for a period not ex6S£ding six^months^at-a 
time and may increase the period of validity upto one•year in'.those* 
cases where there • is-^rebord of continuous issue/renewal "'"of the card 

77for the previous three years. 
Provided further that in resect of persons who are new 

squatters and have encroached upon public lands the validity period 
of their cards shall not, notwithstanding anything to. the contrary 

.-I 

^i n 

mentioned in this order 
';5.5. months at a time, 

be extended for a period axceeding three 

(3) >To person shall obtain or attempt to obtain a house 
hold consumers card by furnishing information which he knows or has 
reason to believe to be false or if he s already in possession of 
such card or some thther person is in ?3Cssessin of such card or some 
other person is in possession":of a house hold consumers card on ,l>is 
behalf or if name 
consumer card, 

of any member of his family is included in another 

Provided that where a house-hold consumer card already 
obtained has been lost, -defaced..-or damaged, the holder thereof may 
apply to the pood and. iSupplies • Officer of the circle from which 

such card was issued'' for a duplicate consumer card and on application 
which shall be accompanied by a fee of rupees two,the"pood and supplies 
officer may after making such enquir-- as he deems fit, issue a 
duplicate-house-hold consumer card* 

12* ?.°™?]£. -t
1°.J^ssu^specia 1 permits: 

(1) Notwithstanding anything contained in this Order, •-
the pood and supplies Officer may issue -special permits for articles 
specified under this Order to any person or class of persons, who 
do not reside or intend to reside permanently in the union territory of 
Delhi for obtaining supply of any such article for such period and for 
such quantity and from such source as may be specified therein* 

(2) where'a 
been lost de 

special permit issued under this clause has 
or damaged * the holder thereof may appiy to- the 

officer by whom such permit was issued for a duplicate permit and 
such application which" shall be accompanied by a fee of rupee 
officer concerned may after -making such enquiry as he deems fit, 
issue a duplicate permit* 

on • 
one the 
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Prohibition to obtain 
Personne No person 

Consumers card by^the Armed service, 
house tain a consumers card 

imself or any member of his house-hold,if he is receiving 
specified articles for hims&lf or such members .as the case may 

from any Naval Military or Air Force Authority* 

NOTE 
F * 

Such sercice personnel cri le'avo, and residing in the 
Union. Territory of Delhi as are not drawing specified 
articles from.such authority during the leave period 
shall be entitled to obtain house-hold, consumer card 

• 

for the specified peridd of leave on' application to . 
the pood and .supplies Officer concerned. • 

14, Power to issue Establishment Permits to Establishment 

(1) .fefotxtfithstanding anything contained in this Order the 
Commissioner or the Officer authorised by him in this behalf, 

+ • 

F • 

in xvriting may issue establishment permits to establishment 
referred to in clause 2(8) of, this Order; 

* * • 

Provided that the Establishment permits Issued under this 
clause shall'be valid for the article end the units sanctioned 
thereon, .-the quantity and' the period specified therein* 
(2) Where an establishment permit already obtained has b^en dost, 

aced or damaged the • holder thereof may apjyjry to the 
Food and supplies Officer of the circle from -which such permit 
was issued for a duplicate permit and on such application, which 
shall be accompanied by' a fee.of five rupees, the Food' and 
.supplies Officer may, after making such enquiry1* as he deems fit 

' F 

issue a duplicate establishment permit* 

(3) The commissioner or the Deputy commissioner may issue 
directions in writing to the holder of such establishment permits 
concerning the manner in which and the conditions subject to' 
xtfhich any specified article may be supplied or bbtained or. in 
connection with maintenance of account etc.- in respect thereof. 

(4) it shall be the condition of every establishment per 
issued under this clause that the person to whjfcari the perm 
to be issued shall furnish such security not exceeding one 
thousand rupees and in such form'as may be specified by the 
commissioner in this behalf for the performance of the conditions 
subject"to which the permit is J ^ * issued* 

Provided that the commissioner may exempt 
glass of person from the deposit of security in whol.-

any De-rson' or 
or in part* 

Cont».Paoe 10 
K 

^ 
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(5) i£ any perjSonh&Sding an establishment permit cohtraVerices. .0 
attempts to contravene any of the provisons of this order or" 
Directions Issued there under from time" to tmme or the the 

(6) 

(1' 

15 

conditions subject to which the permit xiras 
Commissioner may, â 5ter making such .enquiry , as may b6 deemed 
ncoesSary and after giving an opportunity of personal heairing 

issued, the Deputy 

against! the ast'Ion proposed x̂ ithout projudi.ce to a' y other actin 
tha£-may be taken agaiant. such persons suspend.,,or cancel his 
establishment permit and in this behalf.or for feit in .whole 
or in part the security deposited by him in this behalf. 

Provided that if', it is considered necessaty to 
suspend the establishment permit pending enquiry,, it shall 
not be necessaty. •'to give an opprotunity of hearing to the. 
permit holder before suah interim suspension <subjoct' to the 

not exceed th 

pe¥s^#%ggrieved' DV the ord of the 
made 

co'nr'l-ticar tlrrwfc the- period of sucn suspension shall 

Deputy commissioner 
under sub-clause (5) may prefer an appeal in writing 

before the p^eec^itee^-au^ke^ity-fe^fek*^ commissioner, where any 
siich order '£s made s.uo-moto by the commissioner the aggrieved 
person may prefer an appeal befoo>the pinanacial commissioner 
Delhi, An appeal arising from an order made under sub-clause 
(5)' shall be preferred before .the prescribed auvhorit*- within 
a period of thirty days from the d ate of receipt or the order 
by the person so aggrieved* • -

r 

far. as may be, * TihiCZ 
. I - • , r ' rovisions of clause 6 -of this order. 

-A 

r-< hall mutatis-mutandis apply to appeals preferred under sub~cluase 
(6.) of this Order* 

* • 

consumer Availability of Authorised Document:- A house-hold 
e a v^.iie for lawful use only for the' person or 

persons included therein who is 
which it is issued* 

or residinc- at for 

^ J-

Pr r i i ' • •r ; ; 
-" *,—s ̂ -/t " W ^ 4 t shall obtain or cause to be 'ohax. no person 

obtained ahy specified article in respedt .of a person who is 
absent from the Union.Territory of Delhi during a period of 
more than a calender month at the time supplies are obtained. 

Provided further in the case of death or absence 
from the house-hold for a period exceeding one month of aby 
person included in a house~2iold consumer card theh£>.',<3er 
of the consumer card shall- give prompt Intimation to the pood 
& supplies Off IGSBr Oil the circle in xvhich he is residing arygk 
sahll present the consumer card before him for deletion of the 
name,of such person from his consumer card. No consumer card 
holder shall draw any specified articles in respect of such a 
person irrespective of whether or not the name of such person 
has been* deleted- from his^consumer card. 

An Establishment permit shall be available -P (2) 
lawful use only;-

(i) while the person in charge of the rasfeabiish 
ment is ordinarily living in the union Territory of D^lhi. 

(ii) while the business of the establishment is 
carried on a t the address specified on the establishment .©prm-* 

or 

http://projudi.ce


p, EXPLANATION 
-It-

1* The person in charge on an establishement 
all.be deemed to be ordinarily lî /ihg in the Union Terrie 

not absent there from for a period hi if he is 
exceeding one month at CI tine. 

EXPIAHSTIOSr 2, The"business" of the establishment shall tee 
carried/or; if the establishement is not closed 

• r 

a j • 
h 

or suspended for a continuous period exceedKmg two- weeks* 
T • 

1 

Provided that, no person Iclding establishment permit 
to be obtained specified articles shall obtain or cause 

against an e stab 11 shm& nt S-. '- the period of suspension! •p&r-r&c curing^ /cr 
or c iosure of.its bysinoss'ir s-uch suspension or closure 
exceeds 2-weeks and shall give prompt intimation of' such 
suspension or closure to the Food & 
present the .establishment permit t 

upplies officer and 
o him for necessary 

xon. 
~. c 

I * 

Provided further that notw ithstanding any quantity 
of any specified art! sanctioned on any establishment 
permit Issued to any institution the Bidder of such permit 
shall draw such lesser quantities as are permissible for 
the actal number of inmates of the institutions for the 
period for which supplies are drawn. 

(3) NO person shall'transfer to any bther person any autho
rised document issued in respect of him under the provisons 
of this order or a iy specified article obtained against 
any authorised document without proir permission in writing 
of tho Deputy comrrussioner* 

(4) Every autorised document- issued under this ortter.shall 
be the propetyy C; the Administrator but the person to 
whiim it is issued or surrendered cr with whom it is retained 
under the provisions of this sha 11 J-3 -ca responsible for 
i t s s a f e 

(5) v.7hen 

cus tody 

r> 
any perso^.i^.in possession of an authorised document 

and such possession is not authorised by oriunder this ord? 
forthwith' deliver-the same to-the'officer in .charge 

Supplies Office, 
he shall 

A. of the nearest pood and 

(6) No person shall without lawffti authority alter ahyentry 
in an authorised dorument,-l-.f the Soldier of authorised document 
finds that some other Ders:~>n has without lawful authority bo 
do so., made an alteration in the authorised document affedting 
its validity; or this. quantity or the kind of specified 
articles obtainable on it, the holder o such document shall 
forthwith ceport the fact to the Food'and supplies Officer 
concerned in wtiting. 

(7) where any authorised, document is required to be can
celled under or for th purpose of this order, it shall be 

*. < -

cent * * * * * * » * * * X J « * + 
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(12) 
r 

be cancelled forthwith by the. competent Authority in ink ; 
* 

and shall,upon such cancellation,sease to be available for •' , 

lawful use* 
16. Procedure for obtaining supplies against consraer cards :-

(i) The head ofthe family ot whom .a house hold conar 
umer.card has been issued shall be termed the holder in respect 
of that card*Each household cosasumer card shall show ths 
number of units allotted to the holder at the rate of two 
units for each person of the age of :' "•' ;""̂ i 12 years and 
above and one unit for each persoh of the age of less than 12 

r,i 

years in respect of all specified articles other than sugar and 
at th~- r< -ate of nne an.it for each person irrespective of the 
age of the person in respect of sugar if sugar is also declared 
to be specified article* 
(2) Sach caupon on a house-hold consumer card shall be izalid 
for he number of units allotted to the holder in respect of 
various specified articles-
(3) The value of units in terms of quantity of specified 
articles for ''various categories of authorised documents 

shall be as notified by the commissioner in the Official 
Gazette from time to time, 

• 

(4) The o&mmissioner may be "oofification in the offical 
Gazette authorise the issue of such additional quantity of 
specified articles,as may be specified in the notification 
to afay person or ciiss of persons whom he may consider 
eligible. 

4 

(5) The holder of household comsuramr card ma; register 
himseldj with any f i i r price shop holder functioning within 
the circle of his .residence., „ . , .._. 
order attachagFJ^iSnt^cltiis^gSioSoffiPCi^fly^IieSeuSfiS? 
fair price shop within his circle and the Deputy commissione; 
may attach any person or class of persons to any particular 
fair price shop out of the circle* 

Brovided further th^t the holder of 
a house hold consumer card shall be entitled to obtain his 
supply of specified articles against the naid card only from 
the fair price shop h&<hder with whom he is registered, 
Part IV - Miscellanuous 
17, Formation of circle :~ The commissioner shall divide the 

5F~£ of Delhi into two 
cirlces bu an order in writing published in the official 
Gazzetts specifying the boundaries of each circles for the 
purpose of administering this order* # 

I • * t 

Provided that the boundaries of ciJtcles specified 
under the De&hi specified pood Articles(Regulation of Dis
tribution) order, 1968 and in force immediately on commencement 
of this order shall be deemed to e specified under this 
order until modified or revised under this clause. 

8. Power to call'for- information & -Records :- Every 
authorised wholesaler or fair price shop nolder as the case 
may be, when so ,-required by general or special directions b$r 
the pood £c supplies Officer in this behalf shall i~ 

(1) deliver to him all authorised documents and other 
records records surrendered or criven to him under or for the 
p u r p o s e Of t'~ii .=3 nrrto-r . a^^i 

http://an.it
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(2) furnish such particulars,accounts and information 
relating to his dealings in and stock.? of specified articles 
as may be -r^rm-t r-e*A 
** XPIANATION :- For purpose of tils clause an authorised 
wholesaler or fair price shop holder includes a* dealer 
irhose authorisation has been suoended or cancelled* 

4 

IS, Instructions to Fair Price Shop- Holder :-- (1) A fair 
/ffWiT * T^ **•»-=Jt V i i ^ ±nr>s^* ̂ *-*-+ *'

j;jih! -,* .s*^, * a-^ - ^ " v - --*• i*B J + •••' - . T" r.̂ k, r p W - i<r. ̂ -̂ ;,** •̂-i*":* V*' ** 

price shop holder shajil not register consumer cards if the 
member of units registered with him exceed the maii- • 

mum units specified'by the commissioner in this behalf: 
Provided that the commissioner may hy order exempt 

any fair pr&e shop or fair price shops from the restrictions 
imposed under this clcuse* 

Rrovided further that on commencement of this Order the' 
relaxation in registration limit granted under the Delhi 
Specifed Food Articles (Reaulation of Distribution) Order, • 
1968 to u dealer who is deemed to be a fair price shop 
holder under tiis order,shall be deamed to be a .fair price 
shop holder under this order,shall foe deemed to .have been 
granted under this order* 

h 

(2) A fair price shop holder shall register consumer 
cards only after the holder of the consumer cajrd has sigged 
or put his/her thumb impression in the space provided f 
the purpose on it and its counter foil while registering ttee 

the fair price shop holder shall put his number and 
serial number of rerri.str̂ tin on the connmser cards* 

i 

(3) A fair price shop holder shall '.keep and maintain the 
counter .foils and such-oth-*r records relating to authorised 
documents as may be specif ied. and in the mannerprescribed b$r 
by the commissioner or th? Deputy Commissioner from time 
to time, 

(4) A fair price shop holder shall register consumer cards 
Issu d from the circle office in the jurisdication of 
which shop is located.. He may however, register comsumer 
cards of other ciri&es if specifically permitted to do. so 

L 

F 

(5) (a) A fair price-shop holder shall supply specified 
s only ,ag,ainst:'hhe consumer cards recri stored with 

him or against: any special consumer card issued by the pood 
& Supplies Officer* 

(b) On demand and offer of price by or on behalf of 
the holder of consumer card registered with a fair price 
shop holder and against jsancellatiqn of the appropriate 
coupon(s) the fair price shop holder shall supply to, the 
holder specified article 
able on the consumer card, 

(6) 3very fairprice shop holder shall maintain proper 
of purchase,distribution and sal3 of specified article 

obtaJh 

•I* 

registration of consumer acrd and tother other documents in 
such form a s may-be .-specified by the commissioner or the 
Deputy CDmmissionfer 'from tine to timet: 

r* 

Provided t h a t u n t i l such time new forms are prescr ibed 
under tfc-is o r d e r / t h e form for maintainance of record of , 
r e g i s t r a t i o n of each mamon prescr ibed under the Delhi Ration 
in Regulation,!966 and/or Delhi specif ied Food Ar t ic les{• 
Regulation of Dis t r ibu t ion) order", 1968 s h a l l be deemed t o 

f 

t 

'* 
* 
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have been specified under this order• 

(7) Every fair price 
supply of specified articles 

shop hoder shall submit indent for 
/ 

in the circle 
the manner to be specified by the Deputy Commi 

concerned in 
4 

•ner from / 

t ime t o time* 
r 

Every P a i r p r i c e shop hcblder s h a l l send a s t a t emen t (8) 
of registered units every month to the circle office along 
with Ijfldernt in such f'ojqp as may be specified by the Deputy 
commissioner: 

Provided new forms and recristered units 
are specified under this order*the forms 
the Delhi Rationing Regulations 1966 and/or Delhi Spe 

Distribution) Order,1968 
purpose shall be deemed to have specified under this 

pood Articles(Reg^lat for 

Ordert 

(9): (i) 
food 

specified A fair price shop holder shall purchase 
articles only on the basis of authority issued by the 

Pood & supplies officer and from the a**uthorised wholesaler 
mentioned in the authority and by such date as may be specified 
therein. 

(ii) Every fair price shop holder shall keep every such 
authority in safe custody and in case any such authority is 
lost,defaced or damaged,the fair price shop holder shall give 
prompt initmation thereof in writing to th«- pood and Supplies 
Officer of the circle concerned and shall apply for the issue 
of a duplicate authority.Every such application shall be 
accompabied by a fee in the from of a crossed postal order 
f the value or ruppees five and upon receipt of such 
application and after making such enquiry as may be considered 
necessary, the Pood & supplies Officer of the circle concerned 
may issue a duplicate authority: 

Privided that in case of loss of an authority,the fair 
price shop holder shall also lofge a reposrt with the police 
and inform the authorised wholesaler! in writing on the 
day on which such loss comes to his notice. 

10* Every fair price shop holder shall comply with all 
general or special directions give ;n in writing from to time 
by the commissioner, the Deputy commissioner or the Food & 

3fficer concerning the rnaner in which and conditions 
subject to which any specified article may be obtained/supplied 
or kept for househpld consumption or for establishment consum
ption or in connection therewith as also with connection to 
the m aintanenance of accounts,submission of reports etc. 

same 

Suppl 

2 0 . I n s t r u c t i n s t o Author ised ftjholesalers": (1) An 
only 
and 

on authorised wholesaler shall issue specified articles 
an authority issued by the Food and Supplies officer 
against the establishment permits, registered with him and agi-
ingst cancellation of the coupon for the relevant period(s) 
in respect of the supplies made against the establishment 
permit. 

(2) 
as 

An authorised x\rholesaler shall issue only such, quantity 
is specif d in the authority or as the dase may be in the 

with him.The supplv shall be 
1 

e s t a b l i s h m e n t p e r m i t 
made on demand and o f f e r of p r i c e by o r on b^ftalf of t h e 
a u t h o r i t y o r e s t a b l i s h m e n t p e r m i t . 



x ~rag»̂ r 
^ 
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P An authorised wholesaler shall obtain such quantities of 
< 3 > 

specified atricles as are nessessary to enable him to comply 
with authorities presented to him and to meet the requirements 
of the establishment permits registered with him. 
(4) An authorsee wholesaler shall meinatain such forms and 
register and submit such returns and statements as may be 
prescribed and comply with such general o 
as may be giben in writing from time to time by the commissioner 
or the Deputy Commissioner or by any other officer authorised 
in this behalf by the Administrator concerning the manner in 
which and 

special directions 

conditiorji subject which any specified article may te 
obtained/supplied or kept* 

Provided.that until such time procedure for maintenance 
of record etc, is prescribed under t.»is Order the procedure 
regarding the maintenance of record and submission of returns 
by such dealers under the Delhi RationingOrder,1966 and/or 
Delhi'specified Food Articles(Regulation of Dsitribution) 
Order,1968 shall continue to be followed under this order. 

Added 
v 
order 
No* P. 
5(3)/ 

r-?n" ^W..t,Wj-it'™-ff1t^W,,-JSP** 

21* Power to authorise supply and distribution of Specified 
es otherwise than oy means of authorised documents:-

Notwithstanding any other provisions of tin is order, 
the commissioner may authorise the supply or disposal of any 
specified articles otherwise than an authorised documents* 

owner of a person 21-AvMovement of 
in -x •flfc . _3*r--f,;:^ 

h him a trip-sheet 
Specified Articles;~ The 

cnarge or a good vehicle shall carry wit 
in the prescribed form-D and cash' memo/Bill of sale in respect 
of such specified articles carried in the goods tzehicle and 
produce the same for inspection on demand before the person(s) 

83-F&S authorised tinder clause 25 of the order* 
<P&C)Dt. 
17.10*33* Explana t ions For t h e purpose of t h i s c l a u s e " v e h i c l e " 

sKaTTTncTude any mode of conveyance b e i n g used 
such transportation* 

* i ' 
h*te -

y ~ 

•1 * %m*f 
41 • J — * 

a 

- -f-* r 

' -9 
J* 

22. Exemption:- The administrato r may be general or special 
order except any person or class of persons from the pperation 
of all JZ or any o£ the provisions of this order and may,at any 
time in the like manner suspend or rescind and sach exemption* 

F 

23. Delegation of powers by the Administrator:- The Admin&st-
rator may by general or special, order delegate the-powers 
conferred on him under this order :o aany officer subordinate 
to--him; except in this Order. 

24* Powers to issue directions*- (1) The Administrator or the 
commissioner in respect of this cause may be notification in 
official gazette issue general directions for the purpose of 
giving effect tonthe provisions of" this Order* 

(2) Any contravention of any direction given by or under the 
prx»isions of this Order shall be deemed to be contravention <££ 
this Order. 

r r-+ 
• * / . 
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25. Powers bo en te r and inspect premises requi re infor 
mation, check accounts and se i se a r t i c l e s e t j s : - ( l ) The 

commissioner or Deputy commissioner or any Magistrate 
or any Officer of the Food & Supplies Department not 
beloitf the rank of Sub-inspector or any Officer not 

•*L 

below the rank of Sub~:L"nspector or person or body of 
^ 

persons authorised' by t a e commissoner in t h i s behalf 
mays 

1 

(a) inspect any stocks of specified articles,books, 
••< - - * 

accounts or other documents pe r t a in ing t o deal ing in 
specif ied a r t i c l e s and for the purpose of such inspect 

^^ 

ion enter and if necessary break-open or seal any 

premises u&ed or believed to be used for the sale or 
• "i 

distribution or storage of any specified article or the 

premises of an establishment, 

(b) require any person to make any statement or furnish 

any information or produce anv document or article ih + ••* 

his possession or;/*'storage of any specified art H e and 

any person so required shall complu with such requisition. 

(c) require any person to render an account or to produce 

books, accounts or other documets relating to or believed 

to be relating to the purchase,sale distribution or sto~ 
of any specified article and any person so required 

shall comply with such requisition. 

(d) take or cause to be taken extracts from or copies 

of any document relating to th•* purchase, sale, distri 

bution or storage of any spcifi^d article wMch is 

produced under sub-clause(b) or subclause (a) or other

wise found in any ouch-premises. 

(e) test or cause to be tested the correctness of any. 

weight or measure used or believed to be used in any# 

transaction relating to the sale or distribution of any 

specified afcticles 

(f) take or cauete to be taken the weight of all or any 

of the specified articles found in any such premises. 

(g) take or cause to be taken samples of speci 

articles kept for sale for comparing with the approved 

samples of such specified : rticles authorised for sale 
. v . - • - '•• s • * 



c 
> .or for analysis. 

n 
(h) search any such premises and seize any article and 

document in respedt of which he has reason to believe 

that aby provisions made by or in pursuance of this 

Order has been or is being contravened. 

(2) The provisions of sections 100 of the code of 

Criminal Procedure 1973 (II of 1974) shall, so far as 

may be, apply to searches and seizures under clause• 
i 

(3) The powers exercisable under this claiise shall hot 

be exercised excfept ri5or the purpose of securing compli

ance with provisions of this Order. 

(4) The non-official persons or body of persons to be 

authorised under sub-section (1) shall not be authorised 
^ 

• 1 

for any purpose other than the purpose of inspection of 

consumer food cards and fair price shops authorised under 

t&is Order, for the distribution of specified articles. 
r , 

2 6 * .i^E^2i.J£S(L s a v - l £ S L s 5 " T t l Q Efe*k* SPecif i.ed fiood 
Articlws (Regulation and Distribution) order, 1968 is 

• ' ^ 

hereby rescineded: 
w • 

4 

Provided that notwithstanding anyt ing to the 

contrary contained in this order, such rescission shall 
• •. 

not affect the previous operation of the Delhi specific 

Food Articles(Regulation of Distribution) order, 1968,-

or any thing done or suffered there under of any right, 

privilege,obligation or liability acquired/accrued or 

incurred under the said order or any penalty,for feiture 

or pubishment -incurred or imposed in respect of any 

offence committed undeafr the said"Order or any investig-

ation-legal proceeding or rememdy in respect of any su<fch 

right, previlege, obligation,liability, penalty, for 

feiture of punishment as a foresiad and any such invest 

tigaiion,legal proceeding or remedy may be instifcut&d, 

contfried or enforced and any such penalty forfeiture or 

punishment may be impsed as if the said Order has not 

been rescinded. _ ^ ^ ^ 
By order, 
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For o f f i c e use o n i y 
Rsgd. No* 
Date of receipt 

Form (A) 
(see clause 3) 

THE DSLHI SPECIFIED ARTICLES( REGULATION OF DISTRIBUTION) 
ORDER, 1984. 

A p p l i c a t i o n fo r g r a n t of A u t h o r i s a t i o n ' 
AutaoriseoT -Tifhoxesaler 
F a i r P r i c e 

Grossed P o s t a l Order e n c l o s e d 

»—nil* •- »»h 

. • ! j - : - . TT»x» .n 

tr?r=C-S-J ' • " , P K l * » , - , - l ^ - V = B & ^ » f i=fc **: •**>->^T*-- • ^ - ^ * ^ ^ - m ^ > _ i f r | _ ^ ^ w ^ , _ - . 1 ^ ^ ^ - r ^ . . - ^ v , - ^ .L»» i „.. >-[t^f.-lK\«tS*-

NO, 
Value r .aa»r--aK--j?»' •--= - M J E I V -!••.-• -** - *<.--.=*.-..*w Tsit-i's*- —«ta»fcjiiKt?aeraiP7*n--li*ii.*'.»4Tn •rrr"ai«> ,a^.'!r* 

1* Full Nmae of the applicant. 
2 • Fatxhe r/ Huab a nd l s Name • 

+ 

3 . comple te R e s i d e n t i a l 
Address of t h e a p p l i c a n t . 

4# Name & s t y l e of t h e fifcru 

ifcift*..*!.*• TH.' . ' r ift ' .Ji 'ar -J*. :u'.' " - - - j r ^ # « - - J * ? I 4 i w a i v j e ' iHLW^m.-..at nj^T-t*a tir«rtjnr..i^tf^g 

5» comple te Address of t h e b u s i n e s s 
premises* 

6. complete address of the godown, if 
any where spe&if&ed articles will be 
stored* 

7. whether the business premises/godown 
in legal possession of the applicabt. 
(Documentary proof in this behalf be 
enclosed!* 

8. whether the firm is-'stile proprietorship of 
the applicant or a partnership firm or a cooperative 
society or a registered company. In case 
of a partnership firm an attested copy 
of the partnership deed be enclosed). 

99 In case if coop, society/company 
the names and add^resses ££ the 
pil office bearers/disrectors. 

Name &" address Designation 
* 

* 

4 . 
* 

10. Nature of p r e s e n t b u s i n e s s of t h e 
i) firm 
ii) Applicant 
iii) Each partner of the f irm 
iv) whether the firm or the applicant 

or any one of the partners have 
any Interest in any flour mill(chakki) 
or any FPS if FPSs functioning In the 
Union territory of Delhi. If soyi give 
full particluars of such chakki, FPS or FPSs 

w 
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N . 

, * 

\ 

12. 
•* w 

13. 

14. 

15. 

16. 

17 

18 

19. 

20. 

21. 

1 

Whether the applicant or the firm or any of its 
s arerunhing any 

in the 
pa 
provision(s) 
locality for which 
authorisation is applied 

If 
name and 

so, give complete 
address of the store. 

Had the applicant or the firm 
or any of its partners or 
previously been applied for 
grant FPS/FPES. If so, whAn 
and with what results* 

any 

Whether the api)licant or the 
firm or any of its partners 
has previously been rufahing 
PPS/PPSS* If so, give full 
details thereof and, reasons 
of its closure. 

Whether the applicant or the 
of its partners 
any licence issued 
Essential commodities 

Act, DIR» If S091 give full 
details thereof and address of 
the premises where the same is held* 

firm or any 
is holding 
uhder the 

Whether applicant firm 
or any of nits'partners haxze ever 
been convicted of any offence wunder 
D. C. A* Act or D. i»R. If so, give full 
details thereof. 

I .Lt 

Whether any case its pending in the 
Pood & supplies Department or in 
the court against the applicant or the 
firm or any of its partners, 
whether the applicant or the firm is 
fmancally capable of running the 
business under authorisation applied 

assistance of 
unde 

for without the aid and 
third party. 
Description <6f the proposed business 
premises(A site plan of the nusiness 
premises be enclosed). 

any 

l^nghfa Width J g i g h t 

Whether the proposed business 
Storage Capicity Bags 

premises is part of residence* (stike v/h&h is not applicable) 

Whether the applicant is ervi / 
the 

scheduled clas 
document proof 
be enclosed. 

/sTribe. If so, 
betyalfl 

Delhi 
Dated t h e ( SIGNATURE OP THE APPLICANT ) 

J*N », 
* * 



^— *. 

INSTRUCTIONS 

1 
2 

3 

All columns shall be filled ligibly* 
Clear and precise infsanation shall be given 
agianst each columns in the space provided. 
If anv column 
or 

any 
the 

is left bla;tnk or not properly replied 
application is not accompanied by the crossed 

postal Order of the requisite value, the application 
s ;ummarily. 

4 
l i a b l e to be rejected 

tha t i s an offence ptmishatelfe with 

5 

is 
Please note 
imprisonment or fine or both to give wrong or false 
information in this application. 

to 

The Authorisation is granted 
forthwith is subsequently it 
had 
for 

given wrong 
the issue of 

is liable to be cancelled 
is .found that the applicant 

or false information in the application 
authorsation. 

' \ 

• u 

* \ * 
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FORM B. 

(see clause 3) 
The Delhi specified articles (Regulation of Distribution) 

Order,1981* 
Authorisation of an Authorised wholesaler 

;*r. *TT -sa»j,^ii*w,fl|B ,r*-r * • 4 H B B 4 'ejiif-tftHitinft ^ j f * * * - ;^. JT -"«,; *ariifr '-r *'-?. ̂  r v ( ; • *«*^T*T -.^ 

Authorisation NO. Date and Tssiae 

Xn exercise of the powers delegated to me under 
clause 3 of the Delhi Spe __ 
Distribution) Order,1981, I 
commissioner, Food & Supplie 

Article 
Deput y 

authorised M/S 
.•»••<*• '.* J*—.^ „ i # " _ I ^ K - ™ I .r*» •T"=W •fiW-̂ I -»*u 

ft> — -1 ' Vf = •irr *v\.rt 

CO be an authorised wholesaler for purposes of the said 
order in respect of the specified auticles given below:-
1* 
2, 
3. 
4. 

H j 

The business as Authorised wholesaler whall be 
carried out by the Authorised wholesaler from their busihess 

situated primds at 
under and in accordance 
order and directions issued 

- -Mtitrri; 

j>rov 
thereunder 

-Ti1 =a»c*+»U:-B** *=** J 

of the said 
from time to tifame 

and the terms and conditions whidi may be added to this 
authorisation from time to time. 

t** 

H» 

DEPUTY COMMISSIONER 
DELHI. 

) 

POOD & SUPPLIES 

h m 
- " 

-v 
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FORM B 

(See c l a u s e 3) 
• _ + 

The Delhi specified articles (Regulation of Distribution) 
Order,1981. 

Authorisation of an Authorised wholesaler 
I : P X - r^r^ot^rW^^-r-^^iH^ram.T^wr: 5i*-^*T^^»w tsarr1^*.?"- v. *r . w* v ^ • t f : ^ * — y *^ • x F W - • f"". t ^ r ^ r F

 .^HU^-I 

Authorisation No. Date and Tsstte 

in the powers delegated to me under 
clause 3 of the Dalhi specified Articles(Regulati 
Distribution) Order,1981, I 

& Supplie Oornra pood 
t ! i ' tfnsi, •-**S* ,-"ti i ' - ' \ i 

« > 

Deputy 
authorised M/S 

" j j ^ v ^ T n F. *•• .a'.r*,,ai - h . H * * . * w . * t LHla-^tl? 

* Ttf = frr n:.9R 

ftp be an authorised wholesaler for purposes of the said 
order in respect of the specified anticles given below:— 
1. 
2. 
3. 
4. ' 

* r 

The business as Authorised wholesaler whall be 
carried out by the Authorised wholesaler from their busibess 
primds situated at 
under and in accordance wxtn the provisions of the said 
order and flirections issued thereunder from time to tthme 
and the terms and conditions which may be added to this 
authorisation from time to time. 

"* 

( 

DEPUTY COMMISSIONER 
DELHI. 

) 

POOD & SUPPLIES 

*. 
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• ^ - ^ ^ 

-Q • 

12. 

13. 

• * 

14. 

15. 

16 

17. 

The authorised wholesaler shall use correct weights and 
measures duly certified by the weights & Measures Department, 

• r. 1 The authorised wholesaler shall r - ' ^ * -•• . u* <~xr;C-, 
obtain supplies of specified articles all«cat&d to him 

under the provisions of the said Order from 
such source and by such dates as may be specified, in 
the directions given to him by the Deputy commissioner 
from time to time. 

The authorised wholesaler shall not charge prices for 
the sale of any specified article in excess of the price 
fixed by the Government from time to time or communicated 
to him in writing tby the Deputy commissioner. 
The authorised wholesale© shall extend full cooperation 
and assistance to the inspecting staff in the checking 
of stocks' of specified articles and furnish such infer-
matritdtn as may be required by them in relation to his 
business* 

Whenever the existing issue price of any specified 
article is revised by the Government either upward or 
downward, the stock of sj-ecified articles as on the 
morninr of the day from wijtdbch the revised issue price 
comes into force shouikJ be assessed and intimated to 
such officers of the Government as may be specifically 
authorised for the purpose* in the case of revision 
of price upward, differential cost on the quantity 
specified articles ao h&ld in stock should be remitted 
to the Government ib the manner specified by the 
Commissioner, pood & supplies, Delhi, similarly in 
the case of revison of prices downward, a refund claim 
for the differential cost should be submitted to such 
officers of Government as may be specifically authorised 
for the purpose who will arrange for the necessary 
refunds. 

•i • 

Any sup due £i?om the authorised wholesaler shall be 
recoverable as arrears of land revenue, 

# 

1 • 

* 4ri 

cont«*«2o/*••* 
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FORM C 

The Delhi specified Articles(Regulation of Distribution)- order,1981 

Authorisation of Fair Pride shop 

FPS No. 
F 

circle 
K-SBft • r * - : ^ „ - r feA^r.tf^«nv s K ^ a C i . ^ *--ar • - a * K » " - w u » = - i j r Aa r ; : *9 * •* - i T * v VT i.-E^^9iiv-

i.;^gr'k -o^. n t 1 tadt*h:^at,."1-^4,fc* * y - * ' w p- ;
F,r '. 'T'. ea-- **• 7 i . r » j ' • - ^ 

Authorisa tion INTO, Date of Issue 
.'.»' - - j f c - T * ^ s r ' " » -' . ^ T ^ - _,a Mk'z: 

In exercise of thepowers delegated to rae under- clause 3 

of the-Delhi specified Articles (Regulation of Distribution) 

Order, 1981, I, 
U A 

• ^ f J * ^ j ' ¥ " ttr* fcH - ^ , ~i P v i - • j * . *•• *>•• ; - j f + - Q L E s t ^ a v i - i r * " : . a t -. 

Deputy 
Commissioner pood & .supplies, Delhi, hereby authorise M/S 

* - T 

* r -^r p - " *3r* • ^ M T ^ H^n ^ ™ r - j*? * - • « - * - * w - m * . ,-jr<4 • • • ? : » , - * a r * r s a » **•** ^ ' I K - h l * ™ ^ T h 4 ^ 1 

to be a fair price shop holder for purposes of the said 
Order in fcespect of the specified articles given below: 
1. 
3. 
5. 
7. 

2 . 

2 . 
* 

8 . 
+ 

4 

L 

The business as a fair price shop holder shall be carried 

out from thq premises situated at 
- "2*1 T.T! r ; - c * r r * > 

• ̂  " = r < T a ^ * d v , x a f t s v f e * . a « r , : - w ^ i j S O ^ " - "**- •>- ' - ^ LT»V, - j ' . ' / s - ij>» .*-sn.,, T-*. ' • . r t - f - ,TrTU-*-^-a" i - -^ i . .TW.. - ' j iE '= 1p ' -—*t - : m - ^ t . ^ - ^ f v i 

in circle wo, 
JC-> : - 9 - '••,-* - . — - :.~n " &> . 7 * . - V 

under and in accordance 
h h 

with the provisions *of the 'said order and the directions 

issued there under from time to time and the terms and condi 
r 

I • 
L 

tions printed: overleaf and such further terms and conditions 
h i ' 

which majr be added to this authorisation from time to time. 

( ) 

DEPUTY COMMISSIONER(FOOD & SUPBLI3#) 
DELIil ADMINISTRATION DSLrjI 

4 * ' 
* J 
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Terms and cpraditions of the* Author i sa t ion 
1 h f 

l< This authorisation is hot transferable an<a the;,fa\r ptfia© 
shop holder shall not charge the composition of" the firm 
in any .way or give any' general power of attorney.to any 
to, any person for running tha fair prive shop 

Food. & Supplies, Delh 
f̂  the Deput 

*-

4 

\ 

2. :. This authorisation shall be displayed at. a prominent 
place in the fair price shop and shall be produced for 
inspection when required. 

3. This authorisation Ak valid only for the premises 
•••specified therein and the f Jfe r price shop holder shall 
not store any specified article at any other place 
without prior permission in writinc; of the Authorised 
Officer* 

/ 

4# This a u t h o r i s a t i o n i s l i a b l e t o be amended-.withdrawn, 
* n 

suspended revoked,rescinded or cancelled in accordance 
x*ith the provision of the Delhi Specified Artiules 
(Regulation of Distribution) Order,1981. 

t , • • ^ 

5* The fair prige shop holder shall bq responsible for 
out the retail sale of specified articles 

efficiently prompltly and in a business like manner and 
in accordance with.the directions and instructions given 
to him from time to time* 

T -

* 
. r • * f 

c _. V * . - x 
-- T 

6.- The fair price shop holder shall maintain true and 
correat accounts of all purchase and sales of specified 
articles supplied to him from time to time in the 
prescribed manner and shall be responsible for the 
safe keeping of all such records and for making them 
available for inspection as and when required; All-
such beelts df aotoufcAs shall be kept at the authorised 
business premises* 

7* The £air jtrice shop holder shall display sigg Board, 
Stock actd price board, Notice ..̂«iu*ist Board and sealed 
Samples of the a rticles in stock at conspicuous place 
at his fair price shop. 

8; The fair price shop holder shall also display ath thp 
conspicouos'place the complaint Book which shall be 
made available to consumers'on demand for recording 
complaint* 

9» The fair price shop holder shall also maintain aa* 
inspeciton Book and make the same available on demand 
by the officers and inspecting staff, 

10* The fair price shop holder shall observe the prescribed 
working hours and Ifcnch interval* The shop shall not b v2 
kept closed during working hours without prior permission 
in writing of an officer not below the rank of pood 
and supplies Offieer, 



^ J 
/ 

11. 

12. 

13, 

14. 

15. 

16 

17 

18 

19 

q?he fair price 
atticle of the 

shop holder shall not deal in 
onmarkefc which is 

any 
declared to be a 

specified article under the De 
(Regulation of 

flour mill 

Lhi specified Artie 
Distribution) order,1981 or instal or 

(chakki) run any 
in which any specified article is consumed. 

hment 

F-

The effair price shop holder .shall obtain the specified 
articles only in the manner laid down by or under the 

shall hot charge prices higher than the 
prices fixed! by th-v Government for the dale of specified 
said *rdier and 

articles 
oommi 

commun Deputy 

The fair price shop holder shall supply specified 
cument 

re 
articles only against valid and .authorised 
issued under the daid order arid authorised to be 
stered with him for that purpose. 

The fair price shop holder shall keep it permanently 
closed any door or windows which offers access 
other person of the building in ttfhich the 

is situated* 

gi-

to anv 
price 

shop 
The fair, price shop holder shall not contravene any of . 

(Regulation the provisions of the Delhi specified Articles 
of Distribution) order/1981 or any other law relating 
to essential commodities for the time being in force. 

The fair price shop holder shall extend his full 
cooperation and -assistance to the inspecting staff in 
the checking of his stocks and accounts and give such 
information as may be required by them in relation 
to his business* 

•• • 

The fair price shop holder shall comply with any 
directions or instruct&dns given tohim by the authorised 
officer in regard to the purchase, sale and storage 
of specified articles and the manner in whidh accounts 
thereof T 3L»* *• ; «?hall be maintained and returns submitted. 

^ 

Whenever the existing issue price,of any specified 
article is revised by the Government ...either upward or 
downward, the stock of specified "r̂ J? food .articles as on 

revised the morning of the day from which the 
price comes into force whould be, assessed 

iseije p 
specifically 

authorised,.for the- purpose* In the case' of revisions 
of price' upward,differential cost, on the quantity of 
specified articles so held in stock should be remitted 
to the Government, in the manner specified by the 
Deputy 
i n t h e 

Commissioner, Food & Suppl ies , Delhi . s i m i l a r l y 
case of r e v i s i o n of p r i c e s downward, a refund 

'• * * Ur •MTT.S 
claim for the differential cost should be submitted 

• r 

to such officers of Government as may be specifically 
authorised for the purpose who will arrange for the" 
necessary refunds-.* 
Any sum due from the fair price shop holder shall be 
recoverable as arrears of land revenue* 
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THE DELHI SPECIFIED ARTICliBS 

( REGUHPION OP DISTRIBUTION ) 
ORDER, 1 9 8 1 . ^ b "m . \ 

t nl FORM «D 
(See s u b - c l a u s e 21-A) 

R s c r u s t r a t i o n ' - m a r k of t h e 
t h e Goods v e h i c l e 
(Motor • C h i c l e ) 

1) Quantity of •. specified 

articles carrying 
*l-A.Ki\;d of Article 

2) 
3) 

Pl-ce of "Despatch 
pL?ce of destination inhere 
specified articles to be 
Unloaded. 

4) Route to be followed in an 
ordinary bourse. 

5) Name of the consianed 

*l-A)EilI No/invoice No* 

6) Name of the consignee 

Date of Movement 

Hours 

*N 

, 4 

Signature of.person incharge of 
gc>ods Vehicle* 

1 signature of Owner of 
Specified Articles* 

* Added vide Oder No. p. 3 (3)/83-E&s(P&C) 
Dated 23rd January, 1984* 

i=' 

-± 

. & 

n 
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38 's. 

( TO BE PUBLISHED IN PART IV OF THE DELHI GAZETTE EXTRAORDINARY) 
DELHI ADMINISTRATION:DELHI: 

( POOD AND SUPPLIES DEPARTMENT) 
' -\ 

J 

N O T I F I C A T I O N 
twr c. i^ -,T-W CK'. 

Dated the 12.1.1981. 

)/78~8I/F&S(P&C)/: .T :- In pursuance of the provisions 
of sub-clause (14) of clause 2 of the Delhi specified Articles 
(Regulation of Distribution) Order,1981 and in superssion of 
all notifications issued in this behalf under the Delhi 

Articles (Regulation of Distribution) Order, 
1963, the Administrator is pleased to declare the following 
articles to be » specified Articles" under the Delhi' 
Specified Articles(Regulation of Distribution) order,1981 
w.a , £.. 12. 1 . 8 1 . 

1* 

2* 

4. 

5. 

6. 
7 . 

x 8 . 

xx 9, 

10. 

1 1 . 
12* 

Tytfheat and v/heat p r o d u c t s . 
1 R ice 

Sugar 

Rapeseed O i l 

R,B»D. Palm O i l 

P a l m o l e i n O i l 

c a n d l e s 

Soyabean Oil 
Panghat Ghee 

No* I Ghee 

c o n t r o l c l o t h 

(Added on 4 . 6 . 8 4 v i d e o r d e r No. 
F . 6 ( l 3 ) / 8 5 -

xx -
F&S(P&C)dt 
do -

2 8 . 1 0 . 8 5 

i o d i s e d s a l t (Added v i d e Order No. F . 2 3 ( 2 ) / 7 8 ~ 9 l / 
97-F&S(P&C)/462 d a t e d 2 7 - 3 - 9 7 . 

By Order 

Sd/-

( L.D. GUPTA ) 
DEPUTY SECRETARY:FOOD & SUPPLIES 
DELHI ADMINISTRATION:DELHI. 


